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Centra L Ariministrati-ve Tritrttna l-

Prineioal Beneh

o. A. No , 1 688 /2003

Hon'ble Shri V.K.Majotra, Memhrer(A.)
Hon ' hle Shr i Krt ld ip S i-nqh , Memher ( ,I )

New Delhi, this the 14th clarz of Arrqrrst. 2003

Shri Ba l-qlev Krishan
s/o Shri .Tiva T,al
r /o B4-1 53. Seetr-7
Roh'in i
lrelhi - 110 08S. Aool i eant

(B:r Acivoeate: sh . Keshav Kaushik )

vs.

1. I-hion of fndia
throrrqh Seereta rv
l'linistr-v of Chemieals ancl Fertilizers
l)ept . of Chemiea'[ s and Petroehemieal-s
Shastri Bhawan
New Del hi.

?. Ministrv of Home Affairs
through Seeretarl'
Department of Of f ieia I L,anqr.rase
T-'ok Nayak Bhawan
Khan Market
New Delhi.
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3 . Ilnrier Secrelary (Estt .

Mintstrv of Chemiea1s
l'tept. of Chemi-eals anrl
Shastri Bhawan
tuew Del hi .

)
and Fertilizers

Pet roehemiea I s

i

Respondent s

( By Arlvoca te : Sh . Ra jeev Bansa I )

O R D E R (orai)

By Shri V.K.Majfra, Member(A):

Appl teant has assa iled Annexr-rre P-4 dated

1 4.5.2003 wherehy he has been reverted from the post

of .Tuniot Hindl Trans'l-ator (on d.eprrtation) to his

substantive oost of Stenooraoher and reoatriated to

his oarent cadre, i.e., Department of Eertilizer
w.e.f. 5.5.2003 (F./N).

2 . I:eflrred col-tnsel of appl ieant ma i nta i ned

that applieant was appointe<l as Jr.rnior Hinrii

Trans-].ator on acl hoe basis as a direet'recruit thror.rqh



(?\

the T.,imited Depa.rtmental competitive trlxamination

(LDCE) virie order datecj -17-4-1990 (Annexr-rre P-Z)'

Appl ieant has eontinr-red- to frrnetlon as .lrrnior Hind.i

TransLator on acl hoc basis on .e* extensi on of his

aDDoi-ntment from time to time ti-1l he has been ordered

to be reverteci bv the lmpllgned order. Learned eot-tnsel

of appl-ieant stated that applicant wes on leave from

5 . 5 . 2003 to 27 .6. 2003 drrrins wh -i-ch period he was

or:dereri to hre reverted and repatriated. T.reatlfl€ri

eorrnsel relied upon Centra-l Seeretariat offieial-

T,angrtage Service (Gr:orlp 'C' posts ) Rtt1es, 1gE1- ,

eontending that app-l ieant had been promoted to Gt^ot"tp v

r-rncier: 25* direet recrl,litment qrlota to be fiIIed I,rp

throrrqh a LDCE. He fitrther stated that appl icant

ful f i1s all- eligihil-ity eonr.iitions for appointment as

Jrrnior Hindi Trans.lator ancl has been f trneti oni ng as

grrch since 1-C90.

3. On the other hancj, leal:ned eorlnsel of

respondents statecl that aoo'l 'ir:ant was appointecl as

,Tr.rni.or Hindi Transl-a.tor on ad. hoc hasis initially for

a period of 1?O days from 4.4.1990 hry inviting

appl i eat j. ons f rom the el- i oi bl e emo'l o1,ees i n the

Deoartments of Fertiljzers- Chemiea'l s and

Petrochemi.eai,s. Candidates were sub jected to a H'inrli

translation test on loeal hasis by the offieers of

respond.en-t No, -1-'s ciepartnent.. whereaf ter aci hoe

aDpointment was macle which has heen extenderJ from time

to t ine i n the exigenel' of work/pr-rhr'l- ie interest s'i,nee

no regr.rlar' ,Tunior Hindi Translator nominated hy thc

l-lepartment of Offieial Trangllage heeame availaLrle to

r espondents. He stateci that rlnder the Rrrl es .Trrni-or
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Hincl.i Translators are appoi ntecl. I 00* throrrgh Sta'f f

Se-leetion Commission, qrtt of whieh 75* throrrgh dt-reet

y6errr.itment anci 25t throtrgh LDCE. The elepartment has

reeently reeetved ri.ossier of a seleeted person- for

regr.rlar appointment and as st-teh ad hoe appointment of

appl-ieant has been final-l-Y terminated w'e'f ' 5'5'2003

anri he has been repatriated to the ltepartment of

Ferti 1j zers on h'is srrtrstantive post. whil-e he h.ad

been sanctionecl. leave for 54 clalzs from 5'5'2003 to

27 .6,2003, his applieation for extension of leave trpto

?.7 .7.2003, receivecl on 17.7 - 2003 has been f orwarded to

his oarent rlepartment .

4. As Per Annexl-lre P-6, whieh a!'e

recrr-rrtment rttles for the Gror-rp 'C' posts, inelttdi ng

Jrrn'i.or Hinrti Transl ator, for Central Seeretari,at

Of f -i eial l,angtrage Service whil e 75* recrtlitment has to

be marle hy rlir:ect rec'rll itment thr:orIgh Staf f Sel eet i on

commission, 2.5* t ecrr.r jtment has to be made throttgh a

LDCE. These rttles hati com,e i.nto foree w'e'f'

I 9. q.1 c81 when notification Xnnqxrrr€ P-6 was

prrbl ishett. App'l ieant had been aPpointed vide Annexttre

p-2 <larecl 17 .4. L 990 by the ttepartment itself . He was

not reerttited thr:or:gh a T,DCE- Claim of appl reant in

this regard has not heen estahrL ished ^ ohviotrsLy, he

had hreen appointed to offieiate as Jrrnior Hindi

Transl af or rje hors the nll es. Even thortgh he has

frrnetioneri in the post of Jrrnior Htncf.i Translator for

sevet ai 1'ears no right has aecrrtecl to him to conti-ntte

in the post having treen aPPointecl and eontinr.red. not in

accordanee with the relevant yr.rl-es anCl eotrld be
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repatriated on his sr-thstant ive post in his parenf

ciepartment wh j l.e a reglllarl y sel-eeted eanri.idate has

heeome ava.t I ahle.

5. Tf one has regarci to the disetrssi-on made

and reasons reeorcieci above, Do inf irmity is deteeteci

in the aet j on of the responcl.ents i-n repatriation of

appiicant on hjs sr-thrstantive post in his parent

department. As a rest:l-t, this OA mrtst fail, heing

devoiri of merjt. Aeeordingly, it is dismjsseri,

however, withottt an1' eost.

€

Itui
(K

t Sant

rlip Sjn
l,tember (.T )

(v.K.Ma-'iotra )

Memhrer(A )




